
Amit Tiwari 

23.05.2023 

IN THE NATIONAL COMPANY LAW TRIBUNAL, NEW DELHI 
COURT-V 

Item No.-502 

IB-218/ND/2023 
 

IN THE MATTER OF: 

Artisan Spirits Pvt. Ltd. ….Applicant 

Vs. 
Indospirit Distribution Ltd. …..Respondent 
 

SECTION 
U/s 9 IBC Order delivered on 23.05.2023 
 

CORAM: 

SHRI MAHENDRA KHANDELWAL, 
HON’BLE MEMBER (JUDICIAL) 
 

DR. BINOD KUMAR SINHA, 
HON’BLE MEMBER (TECHNICAL) 
 

PRESENT: 

For the Applicant : Mr. Jitesh Malik, Adv. 

For the Respondent :  
 

ORDER 
 

 This is a petition under Section 9 of IBC, 2016. Heard the submissions 

made by Ld. Counsel for the Operational Creditor. During the course of 

arguments it transpires that certain invoices claimed in the petition as well as 

Section 8 notice fall within the period mentioned in Section 10A of the IBC, 

2016. In view of this, Ld. Counsel sought liberty to withdraw the present 

petition. Ld. Counsel for the Operational Creditor is given liberty to withdraw 

the present petition i.e. IB-218/ND/2023. Therefore, the present petition i.e. 

IB-218/ND/2023 is dismissed as withdrawn. All papers may be consigned to 

the record room. 

 

 

 
  S/d-        S/d- 

(DR. BINOD KUMAR SINHA) (MAHENDRA KHANDELWAL) 

MEMBER (T) MEMBER (J) 


